IN THE CENTRAL ADMINIZTRATIVE TRIBUNAL; —
JAIPUR BENCH, JAIPUR
*dek o
Date of order: 7-3-199g
OA No, 142/%6
Gauri Shanker Gehlet .« Applicant
4 VersuS

Union of Indi® and ethers e+ Respenidents

Mr, Kunal.ﬁawat,,Caunsel for the Applicant
gg&éﬂ’ _
| HOm BLE MR-. Goji"?\L KRI:‘I'.HI‘-PL, VICE CHAIRMAN

HOM' BVLE MR”.O'. P.SHARMA, ADMINISTRATIVE MEMBIR

PCR _MON'BLE MR, GOMAL IR IZHEA, VICE CHAIRMAN

Shri Ganri Shankér Gehlat in this application
umder Section 1% of the Mministritive Tribumils
éct, 1925, hdz assajled the verbal §E§§Ezﬁij§€rmination
of his sefvica @s & -Pagn in the office of respondent

%.20

2. We hive heard the learned ceunsel for the

applicant,

3. The cise of the 2pplicant ic that he hagj
werked continueusly frem 11-4-94 te 7-3-95 and

h3d cempleted more than 240 days of service when
bruptly he was dis-engiged. The acticn of the
respondents is under challenge as being tanted

with melafides. Admittedly, the applicant has

net méde any representatiQn Az envisaged by
Section 20 af the Adnministrative Tribﬁnals Act, 1985
befere prQSentiﬁg this ipplication in this Tribanal,
4, In the cifcumstances we direci the applicant
te mike 3@ representation te the concerned Suthority
in reg3rd to hif grievince apd {f the same is mide
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Within 15 days from the date of this Order,
1_%;Jgs 211 be decided by responge

2 detajileqd order

in the lighf of the antxuctlunu on the subject,
The applicant mdy £

file a fresy oa if he feels
agarlwled by any decision taken on his Tepresentatign
by the feSpondentS.
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